STATEMENT OF IMMOVABLE PROCPERTY RETURN FOR THE YEAR 2014 AS ON 01.01.2015
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" The wording *No:change’ or*No.addition’ oras'in previous year' may be avoided and all details filed up..-.

In case where is not possible to assess thevalue accurately, the approximate value in relation to 'present conditions.may be indicated.
Includes short term leases also. .

The declaration form is.required to be filled in-and: subrmitted by every member of Class I and Class II (Group A and Group B) servicgs under rule 15 (3) of the
Central Civil Services:(Conduct) Rules, 1955, (now rule 18(1) of the CCS {Conduct)- Rules,1964) on the first appointment to the Service and thereafter at the
interval of every: twelve months, giving particulars of all immovable property owned, acquired or inherited by him or heid by him on lgase or mortgage, either-in

his own name or in the narme of any members of his family or in the name of any other person dependernt on:Government servant.

AlS officers are requested to fill the form in duplicate. - )
All columns should be filled up. neatly in capital letters. ' -




